15565

12.56 hrs.
PAPERS LAID ON THE TABLE

NorticATioN unter ThActor (Phice
' Conrior) ORrpea

_ Fhe Deputy Minister in the Misistry
of Commerce (Shri Shafi Qureshi): Str,
on behalf of Shri Fakhruddin Ali
Ahmed, 1 beg to lay on the Table—

(1) A .copy of Notification No. 5.0.
2372 published in Gazette of
India dated the 11th July,
1987 issued under section 4 of
the Tractors (Price Control)
Order 1987. [Placed in Lib-
raty, see No, LT-1242/67].

(2) A list inditating the names of
industries where remedial
action has beén taken by Gov-
erhrhent {0 meet slackness of
demand, in pursusnce of an
assurance given op the 26th
May, 1987 in answer to a sup-
plementary on Starred Ques-
tion No. 105 regarding import
substitute. [Placed in Lib-
rary, see No. LT-1243/67].

Some Hon, Members rose—
ME, SpPeakér: Dr. Chenria Reddy.

Report oF Stubly TeAM on IRON AND
StHen CoNTROLLER's ORGANISATION

Tie Mifsier of Siéel, Mines and
MelWl (Dr. Cllennd Rol&Y): Sir, 1
beg to lay on the Tdble & copy of the
Report (Part II) of the Study Team
on the Iron and Sfeel Controller's
Organisafion. [Placed in Library, see
Ne. LT-1244/67].

Shri Ml R4j Mok (Sewth Delhi):
Bir, the ca¥i-#fhentiok Kas hot been
finished. We want to say one thing
about that.

Mr. Speaker: I cannot allow every-
body. That N men the Pridcipe.

Shri Bal Raj Madhok: 1 wanted to
Taise a peint of order,

M. Mpbakdr: 1 on gome cull-atten-

Hon Hie regly & not sutisfactory, there
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are other methods of bringing it up.
Getting up whenever you chose ig not
proper. You can give a notice saying,
“I am not satisfied with this; I want
a half-an-hour discussion.” There are
a number of rules to raise it, but you
cannot get up whecnever yoe please, I
will not allow it.

Shri Bal Raj Mudhok: We expect the
Minister to give a proper answer.

Mr, Speaker: If you are not satisfied,
You can give a notice. You can cer-
tainly ask for a half-an-hour debate. I
am allowing that whenever there is a
reasonable neeq fur it.

Shri 8. M. Banerjee (Kanpur): About
iltem 5 I have to suy some thing.

Shri Nath Pai (Rajapur): I had
given notice of a privilege motion.

Mr. Speaker: It is there.

8hri Nath Pal: Uunder rule 225 it
comes immediately after the questions
and before the List of Business is en-
tered upos,

Mr. Speaker: It is coming, if you
wait for one minute. .

Shri Nath Pai: The notice under rule
377 is about Madhyva Pradesh. Privi-
lege motion eannot be under rule 377.
Please look into it.

Mr. Speaker: [ have allowed both
under rule 377. Please walt for ore
mirute,

Shri Nath Pai: How did this trans-
formation come about even when [
discussed it with you?

Mr. Spexker: So many things come
up.

Shri Nath Pai: When will you hear
me?

Mr. Spéaker: Immediately after this,
it is there.

Shri 8. M. Pancrjee: Sir, fem 5 re-
lates to thé Heoort of the Study Team
on the Iron and Steel Contrdller’s Or-
ganisation. I think, this committee wag
headed by Shri Khadilkar and it was



